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Case  record  is  received  for  disposal  on
transfer.

Accused   Smt  Ushalata  Doley  and  Sri
Bonamali Kutum are produced from jail hajot through V.C.
They are seen and be remanded back to jail hajot till next
date fixed.

Learned A.P.P. is present today.
Learned counsel on behalf of the accused Sri

Bonamali  Kutum has filed a petition bearing No.385/22
with the prayer to grant him bail in the instant case. 

This  case  is  arisen  from  the  F.I.R.  bearing
Bihpuria P.S. Case No.22/2022 filed on 25/01/2022. As per
the said F.I.R., on 25/01/2022, based on the secret input,
S.I.  Nipon Gogoi, I/C of Banderdewa O.P. along with the
staff  proceeded  to  the  place  of  occurrence  i.e.,
Pathalipahar  area  and  apprehended  two  accused
including the present petitioner i.e. Bonamali Kutum with
the  suspected  contraband  i.e.,  heroin  weighing  25.5
grams. The vehicle used for the purpose of transporting
the  said  contraband  i.e.,  Alto  bearing  Registration
No.AS07D6544 and a mobile handset were also seized.
Thereafter, the investigation was duly conducted by the
concerned police and filed the charge-sheet bearing C.S.
No.45/2022 on 24/02/2022 under Section 21(b), 25, 29 of
Narcotic Drugs and Psychotropic Substances Act against
the  accused Ushalata  Doley  and the  present  petitioner
Bonomali Kutum.

Learned counsel on behalf of the accused has
submitted  that  accused  was  only  a  driver  of  the  said
vehicle and he is  not having any knowledge about the
content  of  the  seized  article.  Besides  that  the  charge-
sheet is also filed and therefore, he may be granted the
benefit of bail.

Learned  A.P.P.  on  the  other  hand  has
submitted that considering the gravity of offence and also
that  the  contraband  was  duly  recovered  from  the
possession of the vehicle that the accused was driving,
he may not be given the benefit of bail. 

From perusal  of  the  case  record,  it  reveals
that  the  accused  Bonamali  Kutum  was  arrest  on
26/01/2022 and charge-sheet is also filed by the police on
24/02/2022. But the  fact  that  the   contraband   was
duly   seized from the
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vehicle driven by the accused weighing 25.5 grams which
is of intermediate quantity, there is a possibility that the
accused may again indulge in such kind of drug peddling
if  the  benefit  of  bail  is  granted  to  him.  Therefore,
considering the nature of offence and also the recovery of
the contraband, this is not a fit case to grant bail to the
present accused and accordingly, his prayer is rejected.

Disposed of.
Fix 16/03/2022 for production.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


